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Sh. Ankit Kumar Singh PCS for petitioner company. Sh. Kuldeep Singh,

Authorized Representative for the OL.

The petitioner submits a supplementary affidavit declaring that the petitioner
company 1s not coming under the purview of the Shell Company. Hence, there is no
embargo for restoration of its name in the Register of ROC Kanpur. The OL is not

present today. Hence, the case is adjourned for the argument on 20" December,

2017.
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